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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1308 of 2024

IN THE MATTER OF:
Bijender Kumar | ...Applicant
Versus
Uttarakhand Pollution Control Board & Ors. ...Respondents
6° ,
S5P<?®

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3

Affidavit of Mayur Dixit S/o Sh.
Umesh Chandra Dixit, presently
posted as District Magistrate,

Haridwar, Uttarakhand.

NOTARIAL

I, the above-named deponent, do hereby solemnly affirm and State:

v/
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That the deponent is presently posted as District Magistrate,
Haridwar, Uttarakhand.

That during the course of hearing held on 09.02.2026, the counsel for
Respondent No. 3 has sought time to file the flood plain demarcation
of the area wherein the Respondent No. 2’s (Project Proponent) ready
mix plant is situated, and the same was granted by this Hon’ble
Tribunal vide its order dated 09.02.2026. The present affidavit is being

filed in compliance of said direction of this Hon’ble Tribunal.

That Respondent No. 3 has sought the information regarding the flood
plain demarcation from Respondent No. 5 and has received the
geographical demarcation of the flood plain of the area where
Respondent No. 2’s ready mix-plant is situated. It is being clarified
that Respondent No. 5 has issued letter dated 14.05.2026 sharing the
flood demarcation maps. It is being clarified that the flood
demarcation was initially done by National Institute of Hydrology,
Roorkee in the year 2016 under the 10-meter contour line, and
according to such demarcation, the ready-mix plant was outside the
1:25 year flood frequency line. Subsequently, based on this Hon’ble
Tribunal’s directions passed in the matter of Neeraj Chachhar and Ors.
vs. State of Uttarakhand and Ors. bearing O.A. No. 102/2023 vide its
order dated 16.04.2025, the Hydraulic Science Division, Irrigation
Department, Bahadrabad, Haridwar conducted the survey under the
1-meter contour line in the year 2025-2026 and based on the same, the

ready-mix plant of Respondent No. 2 now falls under the 1:25 year

\V
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flood frequency. The copy of the letter dated 14.05.2026 is annexed
as Annexure 1. Copy of the flood demarcation conducted in the year
2016 is annexed as Annexure 2. Copy of the flood demarcation

conducted in the year 2025-26 is annexed as Annexure 3.

It is submitted that permission granted to Respondent No. 2 is
temporary and is for a specific-purpose only after which the area shall
be vacated by Respondent No. 2. Tt is further submitted that, at the
time when necessary permission were granted to Respondent No. 2,
the term “active flood plain zone” was not defined under the then
prevailing Ministry of Water Resources, River Development, and
Ganga Rejuvenation Notification Dated 07.10.2016. It was only in
July 2025 that the Central Water Commission issued “Technical
Guidelines on Flood Plain Zoning” which classified the “active flood

plain zones”.

It is further submitted that the due permissions granted to Respondent
No. 2 has been done based on the norms and rules that were prevalent
during the relevant period. It is to state that the Department of
Geology & Mining, Uttarakhand has granted permission for operation
of ready mix plant of 95 Tonns/Hr. capacity to Respondent No. 2 for
the period of two year or project duration, whichever is less vide office
order dated 29.10.2024. Copy of office order dated 29.10.2024 is

annexed as Annexure 4.
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6. It is to mention that in view of necessary preparation for upcoming
Ardh Kumbh Mela - 2027, the Respondent No. 5, i.e. Executive
Engiheer, Irrigation Division, Haridwar has already issued evacuation
notices to M/S Ircon International Ltd. i.e. Respondent No. 2 vide its
letters dated 24.03.2026 and 11.05.2026. Copies of letters issued on
dated 24.03.2026 and 11.05.2026 by Respondent No. 5 to Respondent

No. 2 are annexed as Annexure 5 (Colly.).

7. Itis respectfully submitted‘that permission for establishment of ready
mix plant and camp/casting yard at Bairagi Camp, Haridwar was
granted by Department of Geology and Mining, Uttarakhand
particularly for the purpose of upgradation and four laning of
Haridwar Ring Road Package-1 project, which is to be completed
before 2027.

8. That the contents of the Affidavit have been prepared by the counsel
under the instructions of the deponent and the same are true and

correct and nothing material and has been concealed therefrom.

9. That the deponent undertakes to comply with any further directions

that this Hon’ble Tribunal may pass in the present matter.

DEPONENT
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VERIFICATION

Verified at Haridwar, Uttarakhand on 15 day of May 2026 that the
contents of the above affidavit are true and correct to the best of my

knowledge and belief, no part of it is false and nothing material has been

v/

DEPONENT

concealed theretrom.
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Annexure 3
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